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TAMIL NADU ACT NO. 11 OF 1981.* | g

THE PACHAIYAPPA’S TRUST (TAKING OVER OF
MANAGEMENT) ACT, 1981.

[Received the assent of the President on the 3rd March 1981,

Jfirst published in the Tamil Nadu Government Gazette

Extraordinary, on the 3rd March 1981 (Masi 20,
Rowthiri-2012—Thiruvalluvar Aandu) ]

An Act to provide for the taking over of the management of the
Pachaiyappa’s trust and for matters connected therewith,

WHEREAS it has been brought tothe notice of the N
State Government that the Board of Trustees of the Pacl.:i- E
yappa’s trust has, for the past few years, committed irregu- |
larities in the management of the charities and institutions
(including educational institutions) and properties under o

its control ; ‘ i
AND WHEREAS it has been brought to the notice of the State o
Government that the members of the present Board of
Trustees of the Pachaiyappa’s trust have also committed o
irregularities in the management of the charities (including it
educational institutions) and properties under its control; |

AND WHEREAS it has been represented to the State Govern-
ment that the continuance of the management of the , I
Pachaiyappa’s trust by the present Board of Trustees will ‘ o §
not be proper in the public interest ; |

AND WHEREAS the State Government have after careful
consideration taken a policy decision that for a limited
period the management of the Pachaiyappa’s trust should
be taken over by the State Government in the public
interest and in order to secure the proper management
of the Pachaiyappa’s trust and that for this purpose the |
powers, duties and functions exercised and performed by |
the Board of Trustees should oe excrcised and performed
by the Government either directly or through a Committee
of management appointed by the Government ;

AND WEREAS any delay in taking over the management of
the Pachaiyappa’s trust would highly be deterimental to
the interests and objects of the said trust ;

sFor Statement of Objects and Reasons, see Tamil Nadu Govemme) ¢
Gazette Extraordinary, dated the 9th February 1981, Part JV— - .+ 9
- Pegtion 1, pages 91 92. |
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BE it enacted by the Legislature of the State of Tamil Nadu
in the Thirty-second Year of the Republi%o*f %nwam
follows :— Rt idaa

Short i 31d 1. (1) This Act may be called the Pachaiyappa’s Trust
f:g;tx? (Taking over of Management) Act, 1981, - A

(2) It shall be  deemed to have come into force on

the 22nd December 1980. BRI i
Definitions, 2. In this Act, unless the context otherwise requlre;;—
. ".',;' Py . P : ; N ‘
(a) “Board of Trustees” means the Board of Trustees;
mentioned in the scheme for the Pachaiyappa’s; {rust settled
and approved by the High Court of Judicature atiMadras

on the 12th day of February 1909 as subsequently niodified
by the High Court ; . | RS

]

(b) *“ Government” means the State Government ;. -

(c) * Pachaiyappa’s trust” means the trust in‘respect
of Pachaiyappa’s charities (including educational “instity-
tions) and properties under its control, and goverfled by
the scheme settled. and approved by the High' Court of .
Judicatur> at Madras on the 12th day of February 1909
as subsequently modified by the High Court Sy

XY

- {d) “ Pachaiyappa’s trust scheme™ means the'scheme
for the Pachaiyappa’s trust settled and approved by :thé
High Court of Judicature at Madras on the 12tk diy of
February 1909 as subsequentiy modified by the High Couyrt,

R S AR BRI

. Of . . ,’;tl:'";‘;';sv% C"“:‘.;
;ii%‘;%_ . 3. (1) With eﬁ:ect on and from the date of the .com-
ment of mencement of this Act, the management of the Pachaiyap-
;’ :gg:f; pa’s trust in so far as it vests in the Board of - Trustees
trust, under the Pachaiyappa’s trust scheme, shall vest inlgltﬁé
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GoWernment for a period of!three years] and accordingly

‘the powers, duties and functions exercised and performed
by the Board of Trustees shall for the said period be
exércised and - performed by the  Government
eithér directly or through a Committee of manage-
ment appointed under sub-section (2).

.. 2](2) The Committee of management referred to in
gub-section (1) shall consist of such number of officers of
‘#tie  Government not exceeding five, as the Government
aﬁlf y notification, from time to time, appoint in this

(3) The Committee of management shall, on behalf
,of the Government, cxercise the powers and perform the
duties and . functions now exercisea and performed by the
Board of Trustees under the Pachaiyappa’s trust scheme.

@ The Government shall appoint one of the members
of the Committee of management as its Chairman.

4. (1) Notwithstanding anything contained in any other
Act or in'the Pachaiyzppa’s trust scheme,every person who
on the date of the commencement of this Act, is a member
of thé Board of Trustees of the Pachaiyappa’s trust shall
cease to hold office as member of such Board.

1 These words were substituted for the words “two years™ by
section 2 of the Pachaiyappa’s Trust (Taking over of Management)
-Ameéndmeént:Act, 1983 (Tamil Nadu Act 7 of 1983), which was
deemed to have come into force on the 19th Decemter 1982,

2 This sub-section was substituted for the following sub-section
by section 2 of the Pachaiyappa’s Trust (Taking over ofManagement)
Amendment Act, 1981 (Tamil Nadu Act 66 of 1981):—

“(2) The Con}mittée of managemen‘t referred {0 in sub-section
(1) shall be appointed by the Government and shall consist of the
following officers as members of the said Committee :—

(1) Director of Sports and Youth Services, Madras;

(2) Joint Secretary to Government-IT, Home Department;

(3) Joint Secretary to Government, Law Department ;

(49 Deputy Secretary to  Government, Finance Depastment
"dealing with Collegiate Education files ; and

(5) Director of Collegiate Education, Madras.”

Members of the

Board of
Trustees to
cease to hold
office,
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(2) During the period for which the Committee of
management is exercising the powers andrFerformmg the
duties and functions exercised and performed by the
Board of Trustees, no election under the Pachaiyappa’s
trust scheme shall be held to fill up any vacancy in the

Board of Trustees.

5. The Government, or the Committee of management -

on behalf of the Government, shall take all steps as may

be necessary,to efficiently manage and run the Pachaiyapp’s-

trust in accordance with—— .
(i) any law applicable to such trust ; and

(ii) the Pachaiyappa’s trust scheme ;

in so far as such law or the scheme is not inconsistent with
this Act and the rules made thereunder and to take into
the custedy or control of the Government all the property,
effects and actionable claims to which the Pachaiyappa’s
trust is or appears to be entitled, and all the property and
effects of the Pachaiyappa’s trust shall be deemed to be
in the custody of the Government on the date of the com-
mencement of this Act : :

Provided that the Government or the Committes of

management shall not be bound by any liability incurred
by the Board of Trustees priorto the date ofthe commence- .

ment of this Act and no such liability shall be enforced
by any court whether in execution of a decree or otherwise
against the Government or the Committee of manage-
ment: | k SR

Provided further that in computing t'hé\‘lpe'.riod péf

limitation for a suit,or any application for the execution

of the decree, the time during which such proceeding,

attachment, injunction or order, the enforcoment"bt: which -

is barred under this section shall be excluded. =  °
Explanation.—For the purgosc of this section, the éi:p-‘

ression “law * includes any by-law, rule, . regulation or

any scheme, custom of usage. S

6. NotWithstandiﬁg anything contained in an'y"’o’ihér law-

(@) every trustee of the Board of Trustees or any

person working under its control shall, on demand, hand

over immediately any records and properties relating to

the Pachaiyappa’s trust which are in, or have come into,

his possession or control to an officer authorised by the
Government ir this behalf ;

~-
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(b) if any trustee or any person working under the
Board of Trustees fails to comply with the provisions
of clause (a), he shall on conviction by a Metropolitan
Magistrate or Judicial Magisirate of the first class, be
punishable with imprisonment for 2 term which may
extend to three years, or with fine which may extend to
five thousand rupees, or with both.

1. (1) The provisions of this Act shall have effect not— Overriding

withstanding anythir.g inconsistent therewith contained effect of
in section 92 of the Code of Civil Procedure, 1908 (Central 4¢t
Act V of 1908) or any other law for the time being in

force or the Pachaiyappa’s trust scheme or any other
scheme settled under any law for the time being in force.

(2) If any provision contained in the Pachaiyappa’s
trust scheme is repugnant to any provision contained in
this Act or the rules made thereunder, the latter provision
shall prevail, and the former provision shall, to the extent
of repugnancy, be of no effect.

(3) For the removal of doubts, it is hereby declared
that the provisions of the Pachaiyappa’s trust scheme
including the by-laws made thereunder except in so far as
they relate to the matters dealt with by this Act, shall
continue in force.

8. Within two months before the expiry of the period Reconsti-

of Y[three years] specified in sub-section (1) of section 3, tution of

the Government shall take all steps to hold election for ,¥°afd»°f

the Board of Trustees in accordance with the Pachai- ogug;:es
]

yappa’s trust scheme so that the newly elected members expiry of

may assume cffice immediately after the expiry of the said Act.

period of three years.

9. No civil court shall have jurisdiction in respect of Bar of
any order passed by the Government or by the Com- Jurisdi
mittee of management, as the case may be, and no stay civil court.
or injunction shall be granted by a court in respect of any
action taken or to be taken by the Government or the
Committee of management, in pursuance of any power

conferred by or under this Act.

1 These words were substituted for the words “‘two years” by
section 3 of the Pachaiyappa’s Trust (Taking over of Management)
Amendment Act, 1983 (Tamil Nadu Act 7 of 1983), which wa,
deemed to have come into force on the 19th December ,1%2,
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féggerftt‘;’l‘(‘egf ~10. No suit, prosecution or other legal proceeding shall
in good lic against the Government or .any officer of the Govern-
faith. ment or the Chairman or any member of the:Committee.

of management for anything which is in good faith: done

or intended to be done under this Act.

¥ .

Construction of 13 In the application of the Pachaiyappa’s trust scheme,

g‘ﬁ:ﬁ&“gﬁ sto any reference to the Board of Trustees shall be construed,

Trustees. unless the context otherwise requires, as a reference to the

Government or the C'rmmittee of management, as the case

may be. - c .

- Relinquish- 12. Notwithstanding anything contained in sub-section
ment of : g . 2 . )

marage- (1) of section 3, if at any time before the expiry of the

ment of period referred to in that sub-section, it appears.to the

Pachai- Government that the purpose of the vesting in the

{fuz‘t’a s Government of the management of the Pachaiyappa’s trust

) has been fulfilled or that for any other reason it is not

necessary that the management of the Pachaiyappa’s trust
should remain vested in the Government, they:may, by
order published in the Yamil Nadu Government Gazette,
relinquish the management of the Pachaiyappa’s trust with
effect from such date as may be specified in the order : -

Provided that before making an order under this section
the Government shall take all steps to hold election for
the Board of Trustees in accordance with the’ Pachai-
yappa’s trust scheme so that the newly elected members
may assume office with effect from the date specified’in
the order published in the Tamil Nadu Government Gazette.

g‘;l;‘eg}l‘sg? vn . 13. Notwithstanding anything contained in any law for
for premature the time heing in force, no person who ceases to hold
termination of office as member of the Board of Trustees by reason of‘the
office.” provisions contained in sub-section (1) of sectich 4, shall be
exglitled to claim any compensation for the lossiof his
office. | ' : o

14. (1) I any difficulty arises in giving effect to the
ﬁ;gj’:;,‘g;;?m“ provisions of this Act, the Government may make such
| “order not inconsistent with the provisions of this: Act‘as
may appeal to them to be necessary or expedient for-the
- purpose of rgmaying the difficulty. - TP -
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(2) Every order made under this section shall, as soon
as after it is made, be laid before each House of the Legis-

lature, -

15. (1) The Government may make rules to carry out Power to make
the provisions of this Act. o rujes.

" (2) All rules made under this Act shall be published ?’
in the Tamil Nadu Government Gazette,and unless they are | P
expressed to come into force on a particular day, shall
come into force on the day on which they are so published.

.. (3) Every rule made under this Act shall, as soon as
‘possible,. after it i$ made, be placed on the table of both
Houses Of the Legislature, and if, before the expiry ot the
session in which it is so placed or the next session, both
Houses agree in making any modification in any such
rule or both Houses agree that'the rule should not be
made, the rule shall thereafter have effect only in such

" modified form or be of no effect, as the case may be, so
however, that any such modiﬁca}tion or anpulmgnt_ shall
be without prejudice to the validity of anything previously

done under that rule.

16. (1) The Pachaiyappa’s Trust (Taking over of Repeal and '
LM;gag(eznent) Ordinance, 1980 (Tamil Nadu Ordinance 14 Savings. -
of 1980) is hereby repealed.

2) Notwithstanding such repeal, anything done, or
any éct)ion taken under the said Ordinance, shall be deemed

to have been donc or taken under this Act. ;
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TAMIL NADU ACT NO. 66 OF 1981.*

THE PACHAIYAPPA’S TRUST (TAKING OVER OF
MANAGEMENT #AMENDMENT ACT, 1981.

[Received the assent of the President on the 15th December
1981, first published in the Tamil Nadu Government
Gazette Extraordinary on the 18th December ® 1981
(Margazhi' 3, Thunmathi-2012-Thiruvalluvar Aandu).]

An Act to emend the Pachaiyappa’s Trust (Taking_over bf
Management) Act, 1981.

BE it enacted. by the Legislature of the State of Tamil’
Nadu in the Thirty-second Year of the Republic of India
as follows :— ‘

Short title and 1. (1) This Act may be called the Pachaiyappa’s Trust
commencemsnt, (Taking over of Management) Amendment Act, 1981.

Existing
members to
ceage to hold
office, etc.

(2) It shall com= into force on such date as the Stats
Government may, by notification, appoint.
2. [The amendment made by this section has already
been incorporated in the principal Act, namely, the Pachai-
yappa’s Trust (Taking over of Management) Act, 1981

- (Tamil Nadu Act 11 of 1981).]

3. (1) Notwithstanding anything contained in the prin-
cipal Act, with effect onand from the date of commence-
ment of this Act, the members of the Committee of mana-
gement including its Chairman, holding office as such on
the said date, shall cease to hold such office and appoint-
ment of the members of the said Committee of manage-
ment on and after the said date shall be made in accor-
dance with the provisions of the principal Act, as amended
by this A.ct. .

(2) Anything done or any action taken by the Com-
mittee of management in pursuance of the powers conferred
on it by or under the provisions of the principal Act before
th = date of commencement of this Act, shall be deemed
to have been done or taken by the Committee of manage-
ment appointed under sub-section (2) of section 3 of the
principal Act, as amended by this Act, in pursuance of
the powers conferred on it, by or under the principal Act

‘8s amended by this Act.

*For Statement of Objects and Reasons, see Tamil Nadu
@overnment Gazette Extraordinary, dated the 25th August 1981,
@art IV—Section 1, page 704,
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assent of the President on the 17th Apl‘ll 1985 and is hereby pubhshed
for general information :—

ACT No. 22 ~0F‘l935’- SRR e

An Act further to amend the Pachazyappas T rusr (Takmg over of
Management) Act, 1981. RO

>

]

Thlrty 'sixth Year of the Repubhc of Imd1a as follows - b -

1. Short title and’ commencemem‘ —( 1 ) hls Act - may be Ca]Ied
the Pachaiyappa’s. Trust (Takmg over of Management) Amendment
Act, 1985. , it R

@ it shal be deemed to fave coms imo,t force ‘on the" 21st
December 1984. | o 4 S o

. Amendment of section 3, Tamzl Nadu Act 11 of ]981 ——In
‘sectlon 3 of the Pachaiyappa’s: “Trust (Taking over of Managememt)~-'-i
Act, 1981 (Tamil Nadu Act 11 of 1981). fhercinafter referred.to: as’ . e

TAMIL NADU GOVERNMENT GAZETTE ExTRAORD'mARY'_j,,._;;j]ss' ﬁ

The following Act of the Tamil Nadu Legislatire recewed the -

. /

Be it enacted by the Leglslature of the State of Tamil Nadu m _;th.é”f

the prmcrpal Act), m sub-sect;lon (1), for the. Words “four - years”

the words “five years " shall be substituted.

3. Amendment of sectzoh 8, Tamil Nadu Act 11 of 1981 -—-In |

section 8 of the principal Act, for the words “ four years ”, occurrmg -

4

in two places, the words “ ﬁve years ” shall be substrtuted

Nadu Ordinance 30 of 1984) is hereby repealed.. '

(2) Notwithstanding such repéal, anything done or any actron‘_'

4. Repeal and saving.—(1) The Pacharyappa S l“rust (Taklng
over of Management) Second Amendment Ordinance, 1984 (Tan:nl - '

taken under the principal Act, as amended by the said Ordmance
saall be deemed to have been done or taken under the prlnc1pa1 Act,

as amended by this Act,
(By order of the Governor.)

~ °S. VADIVELL,

Commissioner and Secretary to Govemment,'"’,f

Law DEpartment

~

—

FRINTED AND PURBRLISHED BY T}IF DIREOTOB oF STATIONERY ANB PBIN!“
MADRAR, ON BEHALF OF THE GOVERNMENT OF TAMIL Kape

(A Group) IV-Q Ex. (]68)—-2
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I TR The follov

~-= —-The-foliowing Act of -the Tamil Nadu Legislature received tgssent of the
;ubllshed for

' assent of the President on the 15th February 1986 and ‘is herd
published for genera] llfOIlnatan —_

A(_:f NO .[4 OF 1986 | . An Act f;?

nag 'H._-.-.;h.-_.l- —_— ——————

LR L b PRSI

3 T ] ' .

f An. Act furthe; to amend- the Fachaiyappa’s Trust ﬂTakmg overJ . ¢
5 Managemeni) Act, 1981, BE it enacu
g Thirty-sever

“"BRit-enacted by the Lenislature of the State of Tamil Nadu ip th

Thirty-seventh Year of the Republic of India as follows :— 1. Sh.cl)r'
e Tami
1. Shodrr title and commencement.—(1) This Act may be cally gﬂiccrs) A
. .~the-Pachaiyappa’s Trust (Taking over of Management) Amendmer
Act, 1986. _ 2)
Scptember
' (2) 1t shall be dcemed to have come into force on the 21s
December 1985. 2. Al
2. Amendment of .sectign 3, Tamil Nadu Act 11 of (981.—H 7 i.l N
section 3 of the PdGhaiyappa’s Trast (Taking over of Managemen am 197
Act, 1981 (Tamil Nadu Act 1! of 1981} (hereinafter referred to "AC}’ in
the principal Act), in sub-section (1), for the words “five years' ‘,_h‘ prt
the words “six years ” shall be substituted. nine 3
n],un[hb
3. Amendment of section 8, Tamil Nadu Act 11 of 1981.—t
section 8 of the principal Act, for the words “five years ”, occurring - 3
in two places, the words “six vears ” shall be substituted. Socictic
Ordma

Nadu

4 Repeal and saving —(1) The Pachaiyappa’s Trust (Taking

., over of Management) Second Amendment Ordinance, 1985 (Tam@ Amen

- Nadu Ordinance 14 of 1985) i§ hereby repealed. : [ are in
ot (2) Notvuthstandmg such repeal, anythine done or an .

action taken under the principal Act, as amended by the said Ordiff raker

nance, shall be ‘deemed to have been dene or taken under shall

s @

‘ "« principal ‘Act, as amended by this Aet
‘ _(IBy order of the Governor.)

/

S. VADIVELU,

!_!] . l"’.l: . . -
: - Commissioner and Secretary to Government,§
: Law Department, M ;
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Part IV—Section 2
Tamij Nadu Acts and Ordinaveces,

‘The following Act of the Tamil Nadu Luvmlauve Asscmbly
received the assent of the President on the 4th Apnl 1987 ‘and is herebv.
published for general information :— s

I

ACT No. 9 OF 1987.  /

An Act further 10 amend the Pachaiyappa’s Trust (Taking over of
Management; Act, 1981.

BE it enacted by the Legislative Assembly of the State of Tamil
Nadu in the Thirty-cighth Year of the Republic of India as
follows :— '

1. Short title and commencement.—(1) This Act may be called
the Pachaiyappa’s Trust (Taking over of Management) Amendment
Act, 1987.

(2) 1t shall be deemed to have come w0 force on the 22nd
December 1986.

2. Amendment of section 3, Tamil Nadu Act 11 of 1981.—In
section 3 of the Pachaiyappa’s Trust (Taking over of Management)
Act, 1981 (Tamil Nadu Act 11 of 1981, (hercinafter referred to as
the principal Act), in sub-section (1), for the words *six years”
the words “seven vears” shall be substituted.

T T T R T L Y . rL A



Y -

56 TAMIL NADU GOVERNMENT GAZEITE EXTRAORDINARY

E'. 3. Amendment of section 8, Tamil Nadu Act 11 of 1981.—In

section 8 of the principal Act, for the words “six years ”, occurr.ng

in two places, the words “seven years” shall be substituted.

4. Validation.—(1) Notwithstanding anything  contained in the
principal Act or. in any other law for the time being in force,—

(a) the management of the Pachaiyappa’s Trust vested in the
Government under sub-section (1) of section 3 of the principal Act
shall, for all purposes, be deemed to be, and to have been, validly
vested in the Government;

(b) the Committee of management appointed under sub-
section (2) of scution 3 of the principal Act and the members
(including e Chairman) of the said Committee holding  officc
immediately before the 22nd December 1986 shall, for all purposcs,
be deemed to be, and to have been, validly appointed and holding
office, '

during the period commencing on the 22nd Deccmber 1986
and ending with the 8th January 1987, in accordance with law, as if
the principal Act, as amended by this Act, had been in force at all
material times. -

(2) Anything done or any action taken by the Government or
oy the Committee of management under the principal Act, during the
period commencing on the 22nd December 1986 and ending with the

-8th -January 1987 shall, for all purposes, be deemed to be, and to
have been, validly done or taken in accordance with law, as if the
principal Act, as amentled by this ‘Act, had been in force at all
material times and it shall not be liable to be questioned in any
court of law. | o D

5. Repeal and saving.—(1) The Pachaiyappa’s Trust (Taking
over of :Management) ‘Amendment” Ordinance, 1987 (Tamil Nadu
Ordinance 1 of 1987) is hereby repealed. S |

(2) Notwithstanding such repeal, anything done or any action
taken under the principal Act, as amended by the said Ordinance,
shall be deemed to have been done or taken under the ‘principal
Act, as amended by this Act. .

(By order of the Govémor)
S. VADIVELU.

Commissioner and Secretary to Government,
; Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATJONERY AND PRINTING

br» MADRAS, ON BEHALF OF THFE GOVERNMENT OF TAMIL NADU
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" The following Act of the Tamil Nadu Leglslatlve AssemBly= !
received the assent of the President on the 18th December 1987 "and )

is hereby published for general information :-

ACT No. 56 OF 1987.

TAMIL NADU GOVERNMENT GAZETTE meAi),a{DmARt V" I

—— Vo

An Act further to amend the Pachaiyappa’s T)‘ust ([akmg over oﬁ_ ‘ :

Management) Act, 1981.

WHEREAS 'doubts have arisen in regard to the appl’icaﬁon" of the

Pachaiyappa’s Trust (Taking over of Management) Act, 1981 to - <
certain public trusts,and endowments which were managed ~and

administered by the Board of Trustees of the Pachaiyappa’s — Trust

immediately before the 22nd December 1980 in  addition to  the

Pachaiyappa's Trust;

AND WHEREAS the object of the Goverpnment was to take'o{ref the =

management of not only the Pachaiyappa’s Trust but also all otaer
public trusts and endowments which were managed and administered .
by the Board of Trustees of the Pachaiyappa’s Trust mmedxately -0y

before the 22nd December 1980,

1
. (

AND WHEREAS it is expedient and necessary to remove sucl~ doub-ts";gf?
and make it clear that the Act shall apply and shall be deemed to"
lave applied to all pahlic trusts and cndowments which were = 7%
managed and administered by the Board of Trustees of the Pachal-?,;

yappa’s Trust 1mmed1ately before the 22nd December 1980 ;

BE it enacted. by the Legislative Assembly of the State of Tamﬂf'?'._ _‘
Nadu in the Thirty-eighth Year of the Republic of India as

follows :— "\

1. Short title and commencement.—(1) This Act may be call_éd.
the Pachaiyappa’s Trust (Takmg over of Management)_ -S.CCO'IIC]‘-.‘"‘ i

Amendment Act, 1987.

) It shall be deemed to have come into force on. the 22nd

December 1980.

2. Amendment of long title to Tamil Nadu Act 11 of 1981 —-In
the long title to the Pachaiyappa’s Trust' (Taking over of Manage! -
ment) Act, 1981 (Tamil Nadu Act 11 of 1981) (heremafter referred -

to-as the pr1n01pal Act), after the expression “ Pachaiyappa’s trust; .

the expression *and of the public trusts and endowments speaﬁed
in the Schedule ” shall be, and shall be deemed always to have been,?.—;:'

inserted. -
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ndment of preamble to Tamtl Nadu Act 11 of 1981.—
‘ mble to the pnncxpal Act -

1

‘fafter the expressron “ the Board of Trustees of the
ﬁ’s trust b the expression “ (who are also trustees  in
: the pubhc trusts specified in the Schedule and also
rators of the endowments specified in the Schedule) ” shall
Ishall be. deemed dlways to have been inserted;

Trus ees. » shall be, and

.

. ,'}.trustf” the expression “(who are also trustees ‘in
§/0f: thg! public trusts specified in the Schedule and also adminis-
of the: endowments specified in the Schedule) ” shall be, and
med.. always to have been, inserted;

;(b)idfor the expressron “ under its' control”, the expression
the control of the said Board of Trustees i shall be, and

(3’)_ the hird’ paragraph for the expression “management
’ Paeﬁw)}‘appa s trust by the .present Board of Trustees”, the
g management of the Pachalyappa s trust and of the

Blic “trusts specified in- the Schedule and also administrators of the

s T

‘ Y nts speclﬁed in the Schf’dule) ” shall be, and shall be

8 Qﬂa """

€ a) after the expression “management of the Pachalyappa s
2 ni the: two places: where it occurs, the expression “ and of the

ic~trusts. and endowments specified in the Schedule ™ shall be.
shal be deemed always to have been, inserted; =~ -

...;(b) after the ‘expression “ by the Board of Trustees ”, the
gxpression *“(who are also trustees in respect of the public trusts
spec:ﬁea in tbe Schedule and also administrators of the endowments

spegified‘in the Schedule) ” shall be, and shall be deemed al
,Vﬁ"’vé%een, mserted mee e ways

' the expressxon “ under 1ts 'control ”,; the expression.

{a) after the expressron present Board of Trustees of the-

““1rusts and:. endowments specified in the Schedule, by the
- Board ‘of Trustees (who are also trustees in respect of the

n

.
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(5) -in the fifth paragraph,—

(a) after the expression ‘“management . of. the Pachalyappas
trust ” the expression “and of the public trusts and endowments
qpecxﬁed in the Schedule ” shall ‘be, and shall be deemed alwaYs to
have been, inserted ; .

(b) for the expression “said trust”, the expression * sé.id:' -
teusts and endowments ” shall be, and shall be deemed always 9t0
have been, substituted.. Ly

4. Amendment of section 1, Tamil Nadu Act 11 of 1981 Jn
section 1 of the principal Act, in sub-section (1), after the. expressmn
_“Pachaiyappa’s Trust ”, the expression *and the Scheduled Public:
Trusts - and Endowments ” shall be, and shall be deeined always to
have been, inserted. _ | ‘ / LA

>

5. Amendment of section 2, Tamzl Nadu Act 11 of 1981"._—‘%"

section 2 of the principal Act,— S

(1) in clause (a), the followlng shall be, and shall be deemed
always to have been, added at the end namely _

“ which Board of Trustees are also trustees in respect\o:f the
public trusts specified in the Schedule and also admlmstrators of the
endowments specified in the Schedule - : f .

(2) in clause (c), the fo]lowmg shall be and shaLl be dEemed '
always to have been, added at the end, namely — S

- “ and includes the bcheduled pubhc trusts and endowments ”

(3) in clause (d), the following shall be, and shall be deemed o
always to have been, added at the end, namely :— : j

“and includes any scheme, deed of public trust or any wxll s
or deed of endowment or any order of court or decree or any other -~
instrument whatsoever creatmg or govermng the Scheduled public . -
trusts and endowments;’ BRI

"

(4) after clause (d), the following clause shall be, and shall S
be deemed alway° to have been, inserted, namely:— | o

“(e) “Scheduled public. trusts and endowments ” means’ .
the public trusts and endowments specified in the Scnedule o whis ©
Act and includes educational institutions, charities and  propetties .
wnder the control of the said public trusts and endowments.”, - =



X8 6:‘ Amendment of section 6 Tamzl Nadu Act 11 of 1981.—In
2 s,e_(,:uon 6 of the principal Act, the following rroviso shall be, and
7 ”all' be: deemed always to have been, added at the end, namely :—

!i“ Prov1ded that nothing contained in clause (b) shall, in so far
ps it relates to Scheduled public trusts -and’ endowments, render any
soy, liable to- any punishment whatever- by reason of his failure
‘comply ‘with the provisiors of clause: (@) on or after the 22nd
Dec\ember 1980 and before the 2nd Ogtober 1987.”. ' |
[ Addztzon of Schedule to Tamil Nadu Act 11 of 1981.—To the
prmcxpal Act,. the following'Schedule shall be, and shall be deemed

: alwavs to have bcm, added at the end, mamely :—

AR * SCHEDULE o
C [See clause (e) of section 2.]

"i\'f,“S‘e_riaI.v','- B Qescription of public trusts and endowments.
o, number.. - | b

() T ¢ N

l -“P. T. Lee Chengalvaroya Naicker’s Public Trust  (Will of
% ..~ _ Chengalvar,;~ Naicker, dated 4th October 1870 and his
Fol COdILu, dated 30th Apnl 1873).

o 3 Govmdu Naicker’s Public Trust (Will of Govindu Naicker,

:' - dated 25th March 1846).

) 3 . Devalla Ramaswamiah’s Endowment (Gift deed of Devalla
R Sundarammal, wif¢ of Devalla Ramaswamiah, dated 30th.
‘May 1904). |

T:':; A '-V'Olatl Ranganayakiammal’s Pubhc Trust (Will of Olati
' Ranganayak1annna1 dated 30th March 1904).

"fi:*‘Chellammal’s Publlc Trust (Chellammal’s will, dated 22nd
~... " November 1913 and her" subsequent W111s dated 11th
. November ‘1915, -16th October 1916 and 10th March
1917). S

.C“ Shanmugasundara Mudahar s Public Trust (Decree of 4
... the Hloh Court, Madras in C. S. No. 396 of 1912):,

1 \,IS Vidyasagaram’s Public Trust ‘(Will of P. K. Vi
. sagaram, dated 23:id July 1928). o :




=
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Serial o Description of public trusts and endowm_gntq,'

§ number. - . | B

1) o B € T |

8 T. B. Venkatachalam Pillai Public Trust (Wlll ot
T. B. Venkatachalam Pillai, dated let January 1931).

9 | QOomapathi Pathar’s Endowment (Wﬂl of Oomapathi-
= Pathar, dated 3ist July 1922).

1@ Gantasala Yesodammal Endowment (Court sale, dated 8&* .
: May 1936). .

11 C. Srinivasa Rao’s Public Trust (lel of Caravadi Snmvasa' L
Rao, dated 20th November 1908). -

12 E. Doraiswamy Mudaliar Public Trust (Will of Doraiswamy
Mudaliar, dated 7th June 1942).

13 Maragadammal Endowment (Will of Kavalambal aliag
Maragathammal, dated 7th May 1922).

14 Kamalavalli Thayarammal Endowment (Settlement deed
dated 31st January 1945 executed by C. Veeraraghava
Chetty, husband of Kamalavalli Thavaramm.l).

15 Venkatavaratha Pillaj Public Trust (Settlement deed, dated -
22nd December 1954 executed by  Venkatavaratha

Pillai).
16  Rajathiammal Public Trust (Settlement deed, dated llth '
July 1955 executed by Rajathiammal). 4

17  Dhanakotiappa Endowment (Wiil of Dhanakotiappa, dated
25th February 1957). '

18  Venkatachala Mudaliar Public Trust (Will of M. Venkatas
chala Mudaliar, dated 31st July 1959). 1

13 R. D. Saravanavelu Mudaliar Endowment -~ (Wil of_:
R. D. Saravanavelu Mudaliar, dated 10th  October

1937).”.

8. Upplication of the principal Act, as amended by this Act.— .,
The principal Act, as amended by this Act, shall apply, and shall be . -
deemed always {o have applied, to the public trusts and endowments °
(including educational institutions, charitiés and properties under the
Jcontrol of the said public trusts and endowments) specified in = the
4§ Schedule to the principal Act, as amended by this ‘Act. S
(A Gean) V-2 TJV{ (7157 =22 / .
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.. ....9, Validation. ——-No«tw1thstandmg anything contained in  they)

pnnc1pa1 Act, or in any judgment, decree or - order of any court,

L ythmg done or any action taken by the Government or any officer

.. . of the' Government or the Committee of management or the Chairman
qr any member off the Committee of management, in respect of the
publlc trusts and endowments (including educational institutions,

‘;i ¢harities  and- properties under the control of the said public trusts

o and- endowments) spgcified in the Schedule to the principal Act,

“as-amended by this Act, at any time on or after the 22nd December

1980 and before the. 2nd October 1987, shall, for all purposes, be. -

" déemed to be, and to have always been, validly done or taken in

" ‘-‘faccordamce w1th law as if the prmc1pa1 Act, as amended by this Act,

“ had ‘been in force at all material times and it shall not be hable o

\ " bé’ questhHCd in any court of law.

o 10. Act 10 m'emdv other laws,  judgments, decrees, etc.—The

N

‘bmvlalm\s of this Act shall have effect notwithstanding  anything
». nconsistent therewith contaired. in any other law for the time being
5 force, or any custom, usage or ]udgment or decree or order of a

court or other authority.

7‘1‘1 Repeal and saving—(1) The Pachalyappas Trust (Taking
“over of Management) Sécond Amendment Ordinance, 1987 (Tamil
Nadu} Ordmance 7 of 1987) is hereby repealed.

b
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% shall be deemed to have been done or taken under the prmmpal Act,
“f’* ! ﬁs amended by this Act.

(By order of the Gov'emor)

o S. VADIVELU,
- Commmszoner and Secretary to Government,
. , - Law Department.
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_ The following Act of the Tamil Nadu Leglslatlve Assembl '
the assent of the President on the 18th December 1987 and‘

»nereby pubhshed for general mformatlon —_— A

) ACT No 51 OF 1987

An Act further to amend the Pachauyappa’s Trust gnd the ch edul',h '
Public Trusts and Endowments. (Takmg over of Mand'ement'

Act, 1981.

BE it enacted by the Leglslatlve Assembl of the State of T
in the Thlrty-eighth Year of the Repubhc of India as foll.

1. Short title and commencement——(l) This Act may Béoalleay
the Pachaiyappa’s Trust and the Scheduléd Public Trusts and
ments (Taking over of ‘\/Ianagement) Thlrd Amendment Ac

(”) It “shall come 1nto tome at once. » ~-

2. Amendmem‘ of section 3, Tamzl Nadu Act 11 af ;
section '3 ofl the Pachaiyappa’s Trust and the Scheduled Publ
and Endowments .(Taking over of Management) Act, 1981:(
Nadu Act 11 'of 1981) (hereinafter referred to as™the princip
in sub-section (1), for the words “ scven years ” the ”“orcls

‘years shall be substituted. . R

3. Amendnrent of secm'on 8 Tamzl Nadu Act 11 of : 08 ]
sectlon 8 of the principal Act, for the words “ sever years” ‘0¢¢
in two places, the words “eight years ” shall be substltuted

(By order of the Governor)

L s VADIVELU,
R Commzsszoner and -Secretary to: GO
Law Departmeni

PRINTED AND Pdméﬂm BY THE mnscrm OF :m\'rmuzm AND
MALRAS, ON. Bm».w or THE, qﬂv&mmm‘r Qt Imn. NA

Coastle s
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., Part IV——Sectmn 2
. Tamil Ndu Aeu and Ordm

The followmg President’s Act assented on the [’ 191h Dccember 1938 -is
publrshed for genetal 1nformatxon —_

THE PACHAIYAPPA’S TRUST AND THE SCHEDULED PUBLIC i
TRUSTS AND ENDOWMENTS (TAKING OVER OF MANAGEMENT) '
" AMENDMENT ACT, 1988.

e

No. I3 OF 1988
Enacted by the President in the Thirty-ninth Year of the Repubhc of India.

“‘An Act further to amend the Pachaiyappa’s Trust and the. Scheduled: Publzc
Trusts and Endowments (Taking ovcr of Management) Act, 1981, - -

.In exercise. of . the powers conferred by section 3. of the Tamil Nadu State

) Leglslature (Delegation of Powers) Act, 1988, the Presrdent is pleased to -enact

21 of 1983.
as follows \— -

: 1. Short title and commencement.—(1) This Act may be called the Pac’._'yappa’s
. Trust and the Scheduled Public Trusts and Endowments (Tak. over of Ma.nage-
ment) Amendment Act, 1988.

(2) It shall come into force at once.

3. Amendment of section 3.—In section 3 of the Pachaiyappa’s Trust and the Tamil Nedu
Scheduled Public Trusts and Endowments (Taking over of Management) Act, 1981 Act 11 o

(hereinafter referred to as the prmcnpa.l Act), in sub-section (1), for "the words 1981,
“gight years”, the words * nine years” shall be substituted. -

3. Amendmem of section 8. —In section 8 of the prmcxpal Act, for the words
“ eight years ™, occumrg in two places, the words ““nine years” shall be substituted.

R. VENKATARAMAN
Preside_nt

S. RAMAIAR,
Secretary to the Government of India.

(A Group) IV-2 Ex. (496)— 1 T -
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The following Act of the Tamil Nadu Lermhtlve Assembl; reccived the
assent of the President on the 26th February 1991 and is hereby pubhshed
fer general information :—

ACT No. 17 OF 1991.

An Act further to amend the Pachaiyappa’s Trust. and the Scheduled Public
Trusts and Endowments (Taking over of Management) Act, 1981.

BE it enacted by the Legislative Assembly of the -State of Tamil Nadu in the
Forty-first Year of the Republic of India as follows :—

1. (1) This Act may be called the Pachaiyappa’s Trust and the Scheduled
Public Trusts and Endowments (Taking over of Management) Amendment

Act, 1991,
(2) It shall be deemed to have come into force on the 20th day of :
December 1999. §
2. In section 3 of the Pachaiyappa’s Trust and the Scheduled Publie Trusty Tamil Nadu L &

dnd Endowments (Taking over of Management) Act, 1981 (hereinafter re'fcrred A‘{,ﬁ of
to as the principal Act), in sub-section (1), for thc words “ ten years”, the ‘
words “ eleven years ”. shall be substituted.

3. In section 8 of the prineipal Aet, for the words “ teén years ”, occurring
‘i two places, the words “ eleven years " shall be substituted.
4. (1) The Pachaiyappa’s Trust and the Scheduled Public Trusts and Tamil Nafu

Endowments (Taking over of Management) Second Amendment Ordinance, o 1990.
1990 is hereby rvpealed.

(2) Neotwithstanding such repeal, anything done or amy actiem taken
under the principal Act, as amended by the said Ordinance, shall sz deemed
tiv have been done er taken under the principal Aect, as ameaded hy this J}ct.

(By erder of the Governor.)-

P, JEYASINGLH PETEK,
Beeretaiy to Govermment, Liéw Depurtinent.

PRINTED AND PUBLISHED:8Y THE DIRECTOR OF STATIONERY AND PRINTING MADRAS
ON BEHALF OF THE GOVERNMENT OF TAMIL NaDL
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No. 149] MADRAS, MONDAY, MARCH 9, 1992.
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Part IV-——Sectlon 2 . o
Tamxl Nadu Acts and Ordinancee. - ‘

The following Act of the Tanul Nadu Leg:slatlve Asgembly received the
assent of the President on the 6th Majpch 1992 and is hereby published for
gencral information :— -

ACT No 10 OF 1992.

An Act further to amend the Pachaiyappa’s Trust and the S’cheduled Publw
Trusts and Endowments (Tak'mg over of Management) Act, 1981,

BL it enacted by the Legmqlatxve Assembly of the State of Tamil- Nadu in t'hc
- Forty-third Year of the Republic of Indm as follows . '

1. (1) This Act may be called the ch.halyappa.s I‘rust and the bclfeduled Short tm, and.
Public Trusts and Endowments (Ta.kmg over of Managcment) Amendmert ‘oommenged:eht;-

Act, 1992. . -
C(©) It shall be deemed o have come mto force on t'he -19th day of
"‘noembcr 1991. e

- 13

";‘g:‘ At 9. In section 3 of the t’achhiyappas Trust and the Scheduled Publiz Amendment of o ‘
E Trusts and Endowments (Taking over of Management) Act, 1981 (herem-._' ”cﬁm 3 e
after. referred to as the prineipal Act), in sub-section (1), for the Words“ ‘ o
“cleven vears”, the words “‘ fourteen years” shall he substituted.

3. In section 8 of the principal Act, | for the words “eleven y‘earﬁ s Amendm&zl” 61

occurring in two plaoes, the words fourteen yca,w shall be subsmuted ’ section 8.
™ ' 4. (1) The Pachaiyappa’s Trust and the Scheduled Public Trusts and Repeal and
1 Endowments (Taking over of Management) Second Amendment Ordlnance, saving.

1. 1991 is hereby repealed. C

; MNenrnd T‘,-’) pY (‘AQ\—-I L ' '47:/ (;"yf,, . . e - "’u‘-.'_»,;— :».u._ L s
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. R 3 Secretary to Government;
i IR . .. Lew Department.
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MADRAS, TUESDAY, DECEMBER 20, 1994
Margazhi 5, Bhava, Thiruvalluvar Aandu—2025

Tamil Nadu
Act 11 of
{981,

An Act furth r to amend the Pachayaippa’s Trust and the Scheduled Public Trusts

Part IV — Sectioh 2

Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 20th December 1994 and is hereby published for general

information :—

ACT No. 60 OF 1994. R

and Endowments (Taking over of Management) Act, 1981.

Be it cnacted by the Legislative Assembly of the State of Tamil Nadu in the
Fortv-fifth Year of the Repuyblic of Indja as follows ;— , e
Short titte. -

1. This Act may be called the Pachaiyappa’s Trust aid the Scheduiad Public
Trusts and Endowments (Taking over of Management) Amendment Act, 1994

2. In section 3 of the Pachaiyappa's Tiust anG the Scheduled Public Trusts and  Amendment
Endowments (Taking over of Management) Act, 1981 (hereinafter referred to as the of sectior: 3.
principal Act), in sub-section (1), for the words “fourteen years”, the words “seven- :
teen years™ shall be substituted.

3. In section 8 of the principal Act, for the words “fourteen years”, occurring Amendmient o/

in two places, the words “soventeen years” shall be substituted., section 8,

(By order of the Governor)

M. MUNIRAMAN, .
Secretary to Government, Law Depariment.

" PRINTED AND PUBLISHED

BY THE DIRECTOR OF STATIONERY AND PRINTING. MADRAS, ON BEHAL¥
OF THE GOVERNMENT OF TAMIL NADU 1

A Gnovp) 1¥-2 Ex.(710) (365
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EXPLANATORY STATEMENT

Uncer sub-section (1) of section 4 of the Tamil Nadu Co-operative Societies
(Appoin:ment of Special Officers) Act, 1991 (Tamil Nadu Act 30 of 1991), Special
Ofiicers were appointed to certain primary societies, for a period of one year with
effect on and from the 28th July 1991. The period of appointment of the said
Spesial Offcers has been extended from time to time and it is due to expire on the
27th July 1994,

2. While the Government proposed to conduct elections to all the primary
societies in accordance with the provisions of the Tamil Nadu Co-operative Societies
Act, 1983 (Tamil Nadu Act 30 of 1983), the High Court, Madras, in its interim
order, dated the 7th August 1992 in W.M.P. No. 15373/92 etc., in W.P. No. 10665/92
etc., directed the Government to postpone the holding of elections to all  the
co-operative societies in the State and the said direction of the High Court,
Madras is still in operation.  Simultaneously the Supreme Court of India,
New Delhi is also seized of the matter concerning elections to co-operative societies
in the State. In these circumstances, it will take further time to hold and complete
the elections to the primary socicties.

§
!
!
{

3. The Government have, therefore, decided to extend the period of appoint-
ment of the Special Officers of the said primary societies for a further period of
six months beyond the 27th July 1994 and to amend the said Tamil Nadu Act 30 of

1991 for the purpose,

e e

4, The Ordinance seeks to give effect to the above decision, ¥
(By order ot the Governor) *

M. MUNIRAMAN,
Secretary ta Government,;
Lo Department.

- e - N e e
PRINTED AND PUBLISHED BY THE DIRECTOR OF STIATIONERY AND
PRINTING, MADRAS, ON BEHALF OF THE GOVERNMENT OF TAMIL MADU.



	1981TN11.pdf
	1981TN66.pdf
	1985TN22.pdf
	1986TN14.pdf
	1987TN9.pdf
	1987TN56.pdf
	1.pdf
	2.pdf
	3.pdf
	4.pdf
	5.pdf
	6.pdf

	1987TN57.pdf
	1988TN13.pdf
	1991TN17.pdf
	1992TN10.pdf
	1994TN60.pdf



